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Borror Comics 

1785. Shrimatl Savitri Nigam: Will 
the Minister of Home Mairs be 
pleased to stnte: 

(a) whether it is a fact that horror 
comiLs are openly on sale in the Union 
Territories Of Delhi, Andamans and 
M'anipur; and 

(b) if so, whether any enquiry has 
been made by any authority to see 
whether the Young Persons Harmful 

Publications Act, 1956 has made any 
impact on the sale and circulation of 
horror comics? 

The Deputy Minister in the Minis-
try of Home Alfairs (Shri Vidya 
Charan Shukla): (a) No caSe of sale 
of "hBl"mtul pubJica~ions" (popluariy 
known as horror comics) as defined in 
seotion 2 of the Young Persons (Harm~ 
lui Publications) Act, 1956, has come 
to notice in the three Union Territori. 
es. 

(b) Docs not arise. 

1954 Hague Convention of UNESCO 

1786, Shr! Karni Singhjl: Will the 
Minister of Education be pleased to 
state: 

(a) the reasons for the del'ay in im-
plementing the requirements of the 
1954 Hague Convention of UNESCO 
with regard to immunities enjoyed by 
buildings, monuments, libraries and 
museums; and 

(b) when the requirements would be 
complied with in the context of the 
present Emergency? 

The Deputy Minister in the Ministry 
of Education (Shri Bhakt Darshan): 
(a) The Convention was ratilled by the 
Government of India on 23rd May, 
1958. In accordance with the provi-
sion oI· Article 33, para 2, the Conven-
tion and Protocol came into force with 
effect from 16th September, 1958. For 
implementing the requirements of the 
Huage Convention, various Minisleries 
Departments and State Governments 
had to be consulted. This has been 
done. The Selection and catagoriza-
tion of both movable and immovable 
cultural property was of an all-India 
nature and involved considerable time. 
Steps have already been taken for the 
registration a! monuments, shelters 
et~. with the UNESCO, 

(b) Efforts are being made to com-
ply with the requirements of the 
Hague Convention as early os possible. 




